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O R D E R 
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04.03.2021  Counsel for Respondent submits that as per directions 

dated 8th February, 2021, he had tendered Annexures in the Registry but 

there is some objection raised and he is taking steps to clear objection.   

He seeks time. One opportunity is given.  

Appellant does not appear to have filed Rejoinder. The same also should 

be filed.  

Both the parties to take necessary steps within two weeks.  

 List the Appeal ‘for admission (after Notice) hearing’ on 6th April, 2021.   
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